
LOK SABHA DEBATES 

LOK SABHA 

Thursday, January 24, 1980/Magha 
4, 1901 (Saka) ~ 

The Lok Sabha met at Eleven of 
the Clock. 

[MR. SPEAKER in the Chair] 

MEMBERS SWORN 

Shrl. Prlabhunarayan Ramdhan 
:D1amoh). 

Shri Chandra Shekhar (Ballta). 

MR. S,PEAKE,R: Mr. J. B. Patnaik. 
:Re. CALLING ATTENTION NO-

TICES 

~ ~ ,,," iij q,~c";C (~,\i(.'\, <) : 
arur&r ~ttrct~, tf ~~~~ 
~~~m'(3i-n:~lf~ 
~ ~ .r are'lfe1 am: (Of 'ilf q I ~ Gf1 ~~ 
~ ~ ~-----------(~) 

MR. SPEAKER: Order please. 
You have to take my permissi'on. All 
of you pI ase sit down. I have not 
given p€rnlission. Please take your 
seat. 

The hon. Members should seek my 
permission to speak. You crm come 00 
my chamber: Please sit down, 

S1m.I JYOTIRMOY BOSU (Dia-
mond Harbour): I have given you 
my notice for adjournment motion. 

MR. SPEAKER: I will consider it. 
(Interruption&) All of YOU please sit 
do~ obody should speak without 
the permi ion of the Chair. Please 

take my permission and then speak. 
AU of you please sit down. You have 
to take my permission first. 

SHRI JYOTlRMOY BOSU: A writ 
ten notice has been given before 10 
Q'Cloc'k. (Interruptions). 

MR. SPEAKER: Order, order. All 
of you please sit down. 

(I nterrulltions ) 

MR. SPEAKER: Order. Order. Ron' 
ble Members should not speak with-
out my permission. Please, sit down. 
NI of yQu please take your seats. Mr. 
Venkatasubbaiah is on a point of 
order. 

(Interruptions) 

THE MINISTE:R OF STATE IN 
THE MINISTRY OF HOME AF-
FAIRS AND IN THE' MINISTRY OIF 
PARLIAMENTARY AFFAllRS (SHRI 
P. VENKATASUBBAIAH): Sir, my 
point of order is that in U.P. the de-
monstration that has be€n carried on 
was legitimate and done in a peace-
ful and non-violent manner by the 
Cogress workers. It is a State mat .. 
ter. 

(Interruptions) 

MR. SPEAKER: Please sit down. 
(Interruptions) 

MR. SPEAKER: Please sit down. 
All of you may pI ase sit down. 

(Interruptions) 

:MR. SPEAKER: Will you pleas 
take your seats? Mr. Ramavatar 
Shastri, please sit down. Now, 1 t us 
act like responsible people here. PI 
sit down. He stands up and then th 
other rson from the other · d 
stands up. Will you please . t 
now? Han. Members, w, h ve 
devi some a to ti1' t tim. 
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[Mr. Speaker] 

That is a precious one. It is the na-
tion's time. You cannot haggle like 
this. There are rules and regulations 
here. 

SHRI J'YOTffiMOY BOSU: I have 
written toO you. 

MR. SPEAKER: Notices are given. 
Motions are moved. Everything is 
done with my pennission. It is my 
ruling which has to be taken first. 
If I allow you, you will speak; if 
not, you cannot speak. It applies to 
all of you. I have to decide it. You 
have given it to orne. Is it not? I have 
to decide whether this is in order 
Or not. 

SHRI JYOTIRMOY BOSU: No, Sir. 
I have given you notice. Those offi-
cers would have to be told as to what 
decision you have taken in regard to 
notices. 

(Interruptions) 

MR. SPEAKER: Please sit down. 

~ (,q, cHi I ( ~ (qc;rr) : 3f'elfe1 
~, ~ arrtr ~ ~~ ~ Cflll cf 
~{t~tlfT~~m~~ 

(Interruption:s) 

MR. SPE:AKER: Mr. Ramavatar 
Shastri, piease sit down. Now please 
sit down. We have to go by the rules. 

SHRI JYOTIRMO'Y BOSU: Sir, my 
point is .... (Interruptions) 

MR. SPEAKER: We have to go by 
the rules. It applies to all members 
irrespective of whichever party he 
may belong to. 

(Interruptions) 

MR. SPEAKER: Will all of you 
pI a e sit down, gentlemen? It is by 
the rules that I have to conduct the 
House. rou have given me a no-
tice ..... 

SHRI JYOTIRMOY BOSU: Before 
10 O'clock. 

MR. SPEAKER: I have to de-
cide. I have to dec-ide whether I have 
to admit it Or not. I have allowed one 
notice under Rtlie 377. 

(Interruptions) 

MR. SPEAKER: Please sit dO'wn. 
Please listen. You have to' take my 

' permission. Mr. Ram Vilas Paswan, 
you have given me a moHon on Call 
Attention. I have to decide. 

SHRI JYOTIRMOY BOSU: That 
was yesterday. Today I have given 
a notice. It is about U.P. Assembly. 

MR. SPEAKER: It is coming up 
today. You cannot haVe two. 

I will go according to the rules. 
(Interruptions) 

MR. SPE'AKER: Why are you try-
ing to get up? Please be seated. Please 
sit down. 

(Interruptions) 

MR. SPEAKER: One by one I will 
listen. You cannot take the time of 
the House like this. Mr. Bosu, I have 
allowed your no;tice under Rule 377. 
That is coming up today. 

SHRI JY.OTIRM'O'Y BOSU: That 
'was yesterday's. What about today's 
motion? 

MR. SPEAKER: You are allowed 
only one. 

SHRI JYOT~RMOY BOSU: Please 
read out the rule 377 first. It does 
not bar me from bringing mOre than 
one motion. 

(I.nterruptions) 

MR. · SPEAKER: . Tbat is the Con-
vention. Mr. Bosu, you will agree 
with me that the rule will apply to 
all, not to one. I will apply the rule 
to all. 

(I.nterruptions) 

SHRI JYOTIRMOY BOSU: Mr. 
Speaker, Sir, in all humility, may I 
point out that Rule 377 clearly 
says ....... . 

(Interruptions) 
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MR. SPEAKER: W ~ will discuss 
that in my chamber. You can come 
to me. Please sit down. 

(Interruptions ) 

SHRI JYOTIRMO'Y BOSU: Unl s 
the rule is changed by the Rules 
Committee, this cannot be done. The 
rule must be changed. 

MR. SPEAKER: I have given my 
ruling. 

/8IffiI JYOTIRMOY BO'SU: No Sir, 
you cannot give a ruling like this. 

(Interruptions) • 
SHRI JYOTIRMO'Y BOSU: Sir, 

this matter was, raised in the Rules 
Committe,e. (In!terruptio.ns) 

MR. SPEAKER.: I have given my 
ruling. I am considering your matter. 
I have to decide it according to rule 
and I have not yet decided that. 

SHRI K. LAKKAPPA (Tumkur): 
Mr. Speaker, Sir, ....... . 

;MR. SPEAKER: Please sit down. 
They should abide by the rules and 
YOU 3hould also abide by the rules. I 
will decide the matter. Let us now 
take up the business of the House. 
Now, Shri J. B. PQtnaik. 

12.19 hrs. 

PAPERS LAID ON THE TABLE 

ANNUAL REPORT AND AUDITED Ac-
COUNTS WITH AUDIT REPORT OF EM-
PLOYEES' STATE INSURANCE CORPORA-

TION, NEW DELHI FOR 1978-79 

THE MlNISTER OF TOURISM 
AND CIVIL AVIATION AND LAB-
OUR (SHRI J. B. PATNAIK): 

I beg to lay on the Table a copy 
each of the following papers (Hindi 
and English versions) under section 
36 of the Employees' State Insurance 
Act, 1948:-

(i) Annual Report 0 the En1plo-
yees' State Insurance Corporation., 
New Delhi, for the year 1978 .. 79. 

(ii) Audited Accounts of the Em-
ployees' State Insurance Corpora-
tion, New Delhi, for the year 1978-
79 together with the Audit Report 
thereon. 

[Placed in Library. See No. LT-
8/80]. 

(Interruptions) 

RE. CALLING ATTENTION NO-
TICES-Contd. 

SHRI BAPUSAHEB PARULEKAR 
(Ratnagiri) : Sir, I have a point of 
order. 

(Interruptions) 

MR. SPEAKER: You must seek my 
permission first and after 0 btain.i.ng 
permission, you can speak. Please sit 
down. 

SHRI JYOTffiMOY BOSU: Sir, I 
want to make a humble submission ... 

(Interruptions ) 

MR. SPEAKER: Will all the hone 
Members sit down? I will hear one 
by one; one at a time. 

What is your point of order, Mr. 
Parulekar? 

SHRI BAPUSAHEB PARULE-
KAR: Mr. Speaker, Sir .... (Inter-
ruptions) 

SIffi! JYOTffiMOY BASU: Has 
anyone of them given a written 
notice? 

MR. SPEAKER: No, I am not per-
mi tting them.. 

I am again appealing to all of you 
to please sit down. If anybody has 
to ask for my permission, he will 
stand up and only after I have per-
mitted him to sp a~ he will do so. 
Please sit down. If I give you per-
mission, 0Illl: then you speak 


